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Date of Order : 18.05. 20< 

Original Application i\b. 256/1999 

Dilarmendar son of shr i poonam chari'l. retired LSG 

Postal Assistant (J?A) in superintendent. of post 

Off ice, Bikaner R/o Azad Nagar Rallq)ura Basti 

Lalgarh-Bikaner. 

J.~r.PPLICANT • • 

VERSUS 

1. Un:L0n of Ioo_ia through Secretary l"'lini.stry of 

Postal Services Dak-Tar-Bhawan, l'e\4 Delhi. 

2. Super intendant Post Off ice Rani Bazar, Bi};:aner 

Rajasthan. 

3. Post i<iaster General Western Area, JCl>dhpur. 

4. Chief Post-Master General, Rajasthan Circle, 

Ja ipur 30 20 07 • 

RESPO I\DENT S • ,. 

Mr. Sharat Si n;rh, counsel for the applicant. 

J:.lt'. K. s. Gill, Adv. brief holder for 

t>·r. "ilineet r•iathur, counsel for the resporrlents. 

Hon 1 ble lHr. A. K. Z•liara, Judicial l>lember. 

li::>n'ble If~. A. P. Nagrath, Administrative J}1ember. 

(per H:>n'ble I~lr. A. K. Nisra) 

The applicant has filed this OA with the 

prayer that the order dated 15.04.1999 (Annexure A-1) 

passed by Chief Post 1•1aster General, Rajasthan Circle, 

Jaipur denying the applicant, benefit of compassionate 
• 

appointment be declared illegal and be quashed and 
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the respon1ents be directed to provide compassionate 

appointrrent to the applicant without any further 

delay. 

2. llbtice of the OA was given to the respoo:Jents 

who have filed their· reply, to which no rejoimer 

was filed by the applicant. It is stated by the 

respondents that, the case of the applicant was 

considered by the concerned authority.,. "fhe applicant 

was not foun:t entitled for compassionate appointment 

as per the guidelines, therefore, the case of the 

applicant was rejected. It was also stated by the 

respondents that compassionate appointment can only 

be given to a can:lidate provided there is vacaocy 

meant for such compassionate appointment withip 

the ceiling litnit of 5% of direct recruit« quota 

po st·s. Since, there is oo sue h vacancy a avai lab le, 

therefore, the applicant is not entitled to any 

appoi ntuent. 

3. ~e have heard the learned coun~el for the 

parties attt have gone through the case file. 

4. It is stated by the applicant, that father 

of the applicant was retired on rredical groun:ls. 

The father of the applicant > •. ;ts a patient of Paralysis 

and constant rlledical treatnent is required. The 

applicant being unemployed and the pension of the 

applicant • s father is not sufficient, therefore, it 

is difficult for the applicant to treat and maintin 

his father without financial assistance, therefore, 

the applicant should be directed to be appointed on 

compas~ionate ground. 
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5. We have cons.ider this a.spectr- lt appears 

from the reply of the respondents that the retired 

governnent official has 2 sons and both of them are 

married and naintaining their own family, applicant 

being one of them cannot claim appointment on 

compass*iGate ground. If he has his own £ami ly 

to lookafter, he cannot be said to be dependent on 

his ailing father. The father of the applicant was 

ret ired in the year 1995. The compassionate 

appointment is given to a candidate to tide over 

the finarx::ial problems., imrcediately on either such 

retirement or death of a.government servant, but 
be-- J-

it cannot .claim. as of Right and for !eCuring employmebt. 
,_ L... 

In the instant case, there is nothing on record to 

shovJ that on retirement of the government servant 

the whole family vias in financial trouble, therefore, 

the applicant cannot advance his case for compassionate 

appointnent on the groun:l of his father havirg be~.,n 

retired on medical grounds. Supreme Court has 

also repeatedly held that the compassionate appoint­

ment cannot be claimed and provided as an alternati.ive 

to regular employment. In view of this also the 

applicant canrX>t claim for compassionate appointnent 

from the respondents. 

6. From the averuent s of the respon:lents, it 

appears that 14 persons are already waiting to be 

appointed on compassionate grouril oo too Group-O 
.~UJ.c.r ~t1M;..,.._ 

post, therefore, the applicant may not be able to 
.J-

get any compassionate appointment in the near future • 
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In view of this, the applicant cannot be kept umer 

linger iD:J hope of employnent, rooreover by the time 

the applicant • s turn may come for appointnent 

after exhausting the list of 14 candidates. Che 

applicant ma~l oot at a 11 be J.a1 need of any enployn~nt. 
~_,_) 

We do not see any useful purpose in directing the 
1.... 

respondents to enlist the applicant for compassionate 

appointn:ent in the list of already existing 14 

candidates. 

6. In our opinion, the OA has no mer its an:I 

deserves to be dismissed arrl is hereby dismissed. 

Parties are left to bear their own costs. 
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( ~~ .. K .. HISRF. ) 

Ju:ll. Hember 


